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	 CFNTRAL AtIINISTRATIVE TRIIIJNAL 

CUTTACK RENCN : CUTTACK 

ORIGINAL APPLICATION NO. 69 OF 202 
C,ttack this the 29 	ay of Novew/02 

Ialram Sthh 	 ... 	Applicant(s) 

-VERSUS- 

Union of Inuja & Others .,, 	Responuent(s) 

OR INSTRUCTIONS 

Whether it le referrei to reporters or not ? 

whether it Ic circ*lateu to all the Ienc1es of 
the Central Aiministrative TriI,nl or not ? 

M.R.1ONANTY ) 
MWIER(JUDICIAL) 	 ICE-cNAIRMAN 



CNTRAL AI4INISTRATIVE TRIIUNAL 
CUTTACK I ENCH: CUTTACK 

ORIGINAL APPLICATION NO. 69 OF 202 
Cttack this the 28th áay of Novier/02 

ORAM: 

I1E MON'ILE SMRI B.N. SOM, VICE-CMAIRMAN 

AND 

THE MON ILE SNRI M.R.MOANTY, MMIER(JUDICIAL) 
... 

Shri lalarem Sinh, a!ei ao.t 20 years 
At/FOKaithatj, Vi a-.flatisar, Ialasore 

Applicant 

By the Aâvocates 	 M/s.I.Kj4ehanty 
R.M,hant y, 
P K.I1I .yan 
S.K. Pattnaik 
Sk,Q.Ahme 

-V ERSUS- 

Union of Inôia representeI throvqh its 
chief Postmaster General, Orissa Circle, 
IhIaneswar, Dist-Khrda 

S*perintenient of P8t Offices, 
lalasere Division, lalasere 

SI-Divisjenal Inspector(Posts) 
Jaleswar West Di'ision, Jaleswar, 
lalasore 

Shri Mrralidhar lehera, 
S/c. Iharat lehera, 
Indian G*est Mouse, Nila!iri, 
Ia las ore 

Respondents 

By the Advocates 	 Mr.J.K. Nayak,A.S.C. 
(Res. 1 to 3) 

Mr. P.K,Khitia 
(Res.No. 4) 

ORDER 

MR. B.N. SOM, VICE-cHAIRMAN : This application filed 

y Shri lalaram Sinh, assailinq the appointment of 

Shri Mralidhar lehera (Res. N9.4) on the •red that 

althovqh he had secrei the h1hest marks in the H.S.C. 
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Examination anong the candidates considered for appointment 

to the Post of Gramin Dak Sek 3ranch Post Master, ladasimuija 

in account with lal iapal $ .0 u1 er 3alasore Postal ivis ion; 

Respondent No.2 	selected Respondent No.4 for the post. 

2. 	 It is an undisputed fact that Respondent No.2 

had issued a c ircul ar no t if y ing his intention to f ill up 

the post of Gramin Dak Sevak Iranch Post Master, ladasimulia 

vide his Notification dated 28.12.2001 (Annexure1) and the 

said post was reserved for the Scheduled Tribe community. 

In response to his public notice as also notification to 

the Employment Exchange, 59 applications were received 

for consideration by Respondent No.2, including the 

applicant. Respondent No.2, after examining the 

comparative merit of those candidates, selectod Respondent 

No.4 (Shri Muralidhar lehera) for the post of G.D.$.1.P.M6 

on the ground that he fulfiled all the eligibility criteria, 

i.e., education, income in his Own name derived from 

landed property, wiliness to provide accornrrodation for 

functioning of the Post Office and also willingness to 

stay in the postviliage. on the other hand, the applicant 

did not satisfy one of the eligibility criteria, i.e., 

income in his own name, as per the recruitment rules for 

the post, also noted in the notice at Annexure-i. It has 

not been disputed by Respondent No.2 that the applicant 

had secured higher marks than Respondent No.4, but as he 

was not possessing the basic eligibility of independent 

source of income, he could not be considered for selection 

to the post TL- 
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3. 	 We have heard Shri .Z.M3hanty, learned counsel 

for the applicant, Shri J.I(.Nayak. learned Addi .Standing 

Counsel for the Department and Shri P.K.*Luntia, learned 

counsel appearing for Res. No.4 in the matter. We have 

also perused the original recruitment file where the 

Department hT 	scrutjnjsed the qualifications of each 

candidate and h 	assessed the comparative merit of the 

candidates for selection to the post and we are satisfied 

that Respondent No.4(Shri Muralicihar lehera) having all 

the eligible qualifications and having secured the 

highest merit arrong the candidates was selected for the 

post. 

4. 	 In view of the above facts and circumstances 

of the matter, this Original Application fails. We, however, 

pass no order with regard to costs. 

MEMBER (JUDICIAL) 

	ZBf 
FIAIRMAN 

PM 


